WP(C) No. 250/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

05.02.2015

As prayed for by the learned counsel appearing for the

petitioner, list this case on 12.02.2015.

JUDGE
Sylvana



C.PTN No. 1/2015
BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

05.02.2015

Heard Mr. Kaushik Goswami, learned Counsel for the petitioners.
Perused the petition in Form No.40 for confirmation of the Scheme

of Arrangement, enclosed to the petition as Annexure —A.

Let this petition be admitted and fixed for hearing on 16™ March
2015.

Let notice of the petition be served on the Central Government
through the Regional Director, North Eastern Region, Ministry of Corporate

Affairs, Shillong and Registrar of Companies, Shillong.

The notices are to be served not less than 28 clear days before the

date fixed for hearing.

Let notice of the hearing be published once in “The Shillong Times”

not less 14 days before the date fixed for hearing.

List this case for hearing on 16.03.2015.

JUDGE

Sylvana



CONT. CAS (C) No. 31/2014
In WP(C) No. 221/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

05.02.2015

In view of the order dated 05.02.2015 passed in
MC[WP(C)] No. 11/2015, this contempt petition is closed.

JUDGE
Sylvana



MC [WP(C)] No. 11/2015
In WP(C) No. 221/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

05.02.2015

Heard Mr. B.K. Das, learned counsel for the
applicant/respondent and also Mr. A.G. Momin, learned counsel for the
respondent/writ petitioner.

This Court passed the order dated 28.07.2014 in WP(C)
No. 221/2014 directing the respondent (present applicant) to complete
the disciplinary proceedings against the respondent/writ petitioner within
a period of 4 (four) months from the date of receipt of a certified copy of
the order of this Court dated 28.07.2014 passed in WP(C) No. 221/2014
which had been extended to 13.02.2015 in MC [CONT(C)] No. 31/2014.

The present application had been filed for bringing to the
notice of this Court that the applicant/respondent had complied with the
directions of this Court in the order dated 28.07.2014 by completing the
departmental proceedings drawn against the respondent/writ petitioner
and basing on that report of the departmental proceedings, the authority
issued an order dated 04.12.2015 for imposing major penalty for
dismissal from service to the respondent/writ petitioner. Copy of the
said order dated 04.02.2015 is annexed as Annexure — V to the present
Misc. Application.

Learned counsel appearing for the respondent/writ
petitioner submits at the Bar that the petitioner is filing the writ petition
challenging the said order dated 04.02.2015 for dismissing him from
service.

If the petitioner is aggrieved with the said order dated
04.02.2015, petitioner may seek appropriate remedy. Since the
direction of this Court in the order dated 28.07.2014 passed in WP(C)
No. 221/2014 had already been complied with, the Contempt Petition
i.e. CONT.CAS (C) No. 31/2014 is closed.

JUDGE

Sylvana



WP(C) No. 10/2015

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

05.02.2015

List this case on 09.02.2015.

JUDGE
Sylvana



WP(C) No. 120/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

05.02.2015

As prayed for by the learned counsel appearing for the

petitioner, list this case on 12.02.2015.

JUDGE
Sylvana



WP(C) No. 147/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

05.02.2015

As prayed for by the learned counsel appearing for the

petitioner, list this case on 12.02.2015.

JUDGE
Sylvana



WP(C) No. 151/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

05.02.2015

As prayed for by learned counsel for the parties, list this
case to 09.02.2015.

JUDGE
Sylvana



WP(C) No. 179/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

05.02.2015

As prayed for by the learned counsel appearing for the

respondents, list this case on 19.02.2015.

JUDGE
Sylvana



WP(C) No. 223/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

05.02.2015

As prayed for by the learned counsel for the petitioner, list
this case on 06.03.2015.

JUDGE
Sylvana



